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In pursuance of the provisions of Clause (3) of Article 348 of the Constiiution of India, the
Governcr is pleased’ fo order the publication of the following English Transtation of the Uttaranchal
Commission for Minarities Bill, 2002 {Uttaranchal Adhinlyam Sanknya 09 of 2002) :

-~ .

No. 219/Vidhayee and Sansadiya Karya/2002 -
Dated Dehradun, Jung 19, 2002

NOTIFICATION

Miscellan_eous

As passed by the Uttaranchal Legnsiatwe Assemnbly and assented to by the Govemor on
June 1§, 2002,

THE UTTARANCHAL COMMISSION FOR MINORITIES ACT, 2002
(Act No.09 of 2002)

To constitute a Commission for minorities in Uttaranchal and to provide for
matters connected therewith or incidental therein

AN
Acy

It is Heresy enacted in the Fity-Third Year of the Republic of India as

follows -~
CHAPTER-Y
Preliminary
I (l) This Act may be called the Uttranchal Commission for ~ ~ Short title,
Minortities Act 2002. _ exient and
(2) 1t shall extend to the whole of Uttranchal. Co commencement

(3) It shall come into force on such date as the
Government may, by notification, publish in this
behalf, '

2 I ﬂtns Act unless a contra:y intention appeam from the " Definitions..

context -

(a) "Comm:ssmn“ means the Uttranchal Cormmssmn for
Minorities constiluted under section3;

(b) "Govemment" means Government of Uttaranch al;

(c) "Member" means 2 Member of the Commission and
includes the Chairman of the Commission;

(d) "Minority" for the pusposes of this Act, means a -

7., community notified as such by the Government. ' :

CHAPTER-I = - | T

- THE COMMISSION
3, (1) The Government shall constitute a body to be known - . Constitution of
as the Uttaranchal Commiission for minorities to the Uttaranchal
exercise the powers conferred'on, andto Commission for

perform the functions assigned to # under this Act; - - Minorities



.8 SORiEe FEMEIRT Ve, 16 5[, 2002 0 (KD 26, 1924 W& Q)

Term of office
and conditions
of service of
Chairman and
Members

‘Officers and
other employees
of the Commission

Salaries and
allowances (o be
pard oul of grant

(2) The Commission shall consist of a Chairman and two
Members to be nominated by the Government from
" amongst persons of eminence, ahlhty and integrity
«+  including & woman;
Chairman shall be-from amongst the minority
‘ Communities.
4. (1) The Chairman and every Member shall hold office for
. aterm of three years from the date he assumes office.
(2) The Chairman or a Member may, by writing under his
hand addressed to the Government, resign from the
office of the Chairman or, as the case may be, of the
Member at any time.

(3) The Government shall remove a person from the office of
the Chairman or 2 Member referred to in sub-seclion(Z) if
that person:-

(a) becomes an undischarged 1nsolvem
(b) is convicted and sentenced to imprisonment for an offence
~ which, in the opinion of the Government, involves moral
turpitede;
- () becomes of unsound mmd and stands so declared by a
competent Courts;
(d) refuses to act or becomes incapable of acting;
(¢) is, without obtaining leave of absence from the Commission

absents from three consccution meeting of the Commission

ar;

(f) has, in the opinion of the Goyernmenl so abused the
posmon of the Chairman ar Member as to render that
person’s Continuance in office ‘detrimental to Ihe interests
of minorities or the public interest;
Provided that no person shall be removed under this clauqe until

that person has been given a reasonable opportumty of being
heard in the matter.

(4) A vacancy caused under sub-section(2) or olherwme shail be
filled by fresh nomination.

(5) The salarics and allowarices payable 1o and the other lcrm< and
conditions of service of, the Chairman and Members shall be
such-as may be prescribed.

5.(1) The State Government shall provide the Commission with
a sceretary and such ather officers and employecs as may be
necessary for the efficient performance of the functions of
the Commission. -
(2) The salaries and allowances pdydble to and the other terms
and conditions of scrvices of the officers and other employwes

appointed for the purpose of the, Commmwn shall be such as
may be prescribed.

6. The salarics and al!owaneex payabic to the Chairman,
Mecmbers and the administrative cxpenses, including <salurics
alfowances and pension payable ic the officers and otier

B

P LN
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cmployecq referred to-in section 5, shall, bc pdld out of the, .,
grants rcfencd to in sub scction(1) ol"';ccuon ). -

Vacancics clc.

7. No act or proceeding of the Commission shall be questioned or not to invalidate
shalt be invalid mercly on the ground of the existence of any procecding of
vacancy -or defect: in the Constitution of the CUmml."“"‘f‘- the Commission .

8.(1) The Commission shall meel as and when necéssary at such Procedure 10

time and place as theChairman may think fit. - be regulated

{2) The Commission-shall regulatc its own proccdtirc
(3) All orders and decisions of the Commission shall be
authenticaled by the Sceretary or any ether officer of
- Commission duly authoriscd by the Secretary+in this behalf.

Functions of the Commission ..
9. (1) The Commisston shall pcrform all or.any of the following Functions of
functions namcly:- the Commission:
{a) evaluate the progress of the dcvclopmcnl of mmontms in
Uttaranchal;

(b) monitor the working of the safcguards in respect of
minorities provided in the Constitution and in laws
cnucted by the State Legislature; : ,

(¢) make recommendations for the effective implementation
~ of safeguards for the protection.of the infcrests u[
minorities by the Government;
(d) look into specific complaints regarding deprivation of
rights and safcguards of the minoritics and take up-such
matlers with the appropriate authorities; A

(c) causc studics 1o be undertaken into problems drlqm;:, oul

of any discrimination agajnst minoritics and recommend
.mcasures for their removal; .

([} conduct studies, research and analysis on the issues -
relaling to socio- cmnomu. .1nd cduc.monal development
of mingdritics; e - ' o

(g) suggest approprialc measures in respecl of any minority
10 be undertaken by the Governmeiit;

(h) make periodicl or special reports to the Gtwcrnmcnl arnt
- dny maiter pcmmmg to minorilics dnd in pdrtu.uldr
difficulties confronted by them; 4nd v
(i) any ather malter which may be referred tn it by the -
Goverament.
(2} The' Government shall cause the récontmendations
“referred 10° in cliuse{c) of sub-section(1) to be Taid belore
the State Legislature along with a memorandurh explaining
the action taken or propased to be taken on the
" recommendations and ‘the rcason for the non- at.(,t.pumu_
if any of such rccommendations. '
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Grant by the
Government

Accounts and
audit

Annual Report

(3) The Commission shall, while performing any of the
functions mentionced in cluuses(a),(b) and(d) of sub-
~. seclion(1} have all the powers of a civil court trying a suil

-and in particular, in respect of the followmg matleﬁ

namely:- -

(2). Summoning and cnforcmg the attendance of any’

_ person and examining him on oath; _

(b) requiring - the “discovery and production of any
document;

()} receiving evidence on affidavits;

(d) requisitioning any public record or copy thereof from

. any. office; .

(e) issuing Commissions or the cxammallon of wnncsscs
and documents; and,

(£ any other matter which may be prcﬁcnbcd

CHAPTER—IV
- Finance, Accounts and Audits

10. (1) The Government shall, after due appropriation made by the

State Legislature by law in this behalf pay lo the

Commission by way of granis such sums of money as the

government may think fit for being utilized for the purpose
- of this Act.

(2) The Commission may spend such sums s it thinks fit (or
performing the functions vader this Act, and such
sums shall be treated as expenditure-payable out ol the
grants teferred (o in sub-section(1).

11. (1) The Commission ‘ihd“ maintain proper accounts and other
relevant records and shall cause to be prepared an annual
statement of accounts in such form as may be specified by
the Government by general or special order in this behalf.

(2) A copy of the annual statement of accounts and the balance
sheet shall-be submitted to the Goverament wluch shal
cause the same to be audited.

12, The Commission shall prepare, in such form and at such time,
for cach financial year as may be prescribed, its annual report
giving a full account of its aclivitics during the previous

financial year and forward a copy thereof to the Sld{f‘
Government.

= el
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13, The Govcrnmcnl shall cause the annual report logether with a
memorandum of action tuken on the tecommendations
contained there in and thc rcason ‘for the non-acceplance if
any of suchi recommendauons and the audit réport 10 be Yaid

* as soon as possible after the reporls arc received before the
Staie chnlalurc ' '

R

CHAPTER-V

" Miscellaneous

14. The Chairman, Members and employees of the Commission
shall be deemed to be public servants within the meaning of |
section 21 of the Indian Penal Code 1860. ‘

15, Whoever, being legally bound to obey any order or direction of
the Commission under sub-section(3) of section 9, disobeys
such order or direction shall be punishable under sections
174,175,176,178,179 or 180 of the Indian Penal Code,
1860(Act XLV of 1860) as the case may be.

16. No Court shall take cognizance of the offences specified in
section 15 except on the Complaint in wriling of the Chairman
or a Member or of an Officer of the Commission authoriscd in,

this behalf by the Comn}ission.

17.(1) The Government mdy by notification make rules for carrymg
‘aut the purposes of this-Act.

(2) In particular and without prejudice 1o the generalily of the
foregoing powers, such rules may provide for all or any of
the following malters namely

(a) Salaries and allowances payable is sad the other terms

and conditions of scrvice of the Chairman and Members -

under sub-scction(5) of section 4 and of officers and other
employces under sub-section(2) of scctions;

(b) any other malter under clause(f) of sub-section (3) of
section 9;

(c) the form in while the annual statement of accounts shatl

“be maintained under sub-section(1) of section! [;
{d) the form in and the time at which the annual report shall
o be prepared under scctionl2;
-{e) any othér matter which is required to bc or may be
" prescribed.

Annual Report
and audit report
10 be {aid before
State Legislature

‘Chairman, Members
and Staff of the
Commission to be
public servant.

Penalty

Cognizance
of Offences

Power to
make rules
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Power 10
rEMOVE
difficulics

Repeal of U.P. Act
No 22 of 1994

18. (1) If any diffi c;:ull'j'arl'seé. in éivmg effect to lhcl provisions of

this Acl the Government may by a notified order

‘make such provisions no'l inconsistent with the' provmonq
of this Act as appear {0’ it to be necessary or

expcdlcnt for rcmovmg the dlf ficulty.

(2) No order under sub-section(1) shall be made after lhe
expiration of the period of two years from the
Commcncement of this Act. .

- (3) Every order made under sub-section(1) shall be laid as
soon as may be before the State Legislature and the
provisions of sub-section(1) of section 23-A of Uttar
Pradesh Genceral Clauses Act, 1904 shall apply as they
apply in respect of rules made by the Government undcr

- any Ultamchdl Aot::, . n : .

|l

19.The Uttar Pradesh Commission for Minorities Act, 1994 is

hereby repealed in Uttaranchal after the publication under

sub section (3) of section 1 of notification of this Act.

By Order .

o , N (R P. PANDEY)
' Sachiv.

ot apiemianTan
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o |N pursuance of the provisions of clause (3) of Article 348 of the Constltutron of India, the

Govemor is pleased to order the pubhcatlon of the following English transiation of the Uttarancha
Minority Commission (Amendment) Bl“ 2003 (Uttaranchal Adhlnlyam Sankhya 09 of 2003) for
general information :

No. 181Nldhayee and Sansadryé Karya/2003
Dated Dehmdw: May 27, 2003

NOTIFICATION
' Mlscellaneous _ ) - '

: -As passed by the Uttaranchal Legls!atlve Assembly and assented ‘to by the Governor on
April 16,2003, - . _ o

THE UTTARANCHAL MINORITY COMMISSION (AMENDMENT) ACT 2003 |

Lo o w (UTI'ARANCHAL Act No. 09 OF 2003)
! An
. AcT -
To further amend fhe Uttaranchaf Mmonfy Act, 2002 in it's application in
Uttaranchal.
Ivis Hemeny enacted inthe Fifty-fourih Year ofthe Republic ofindiaas follows —
Short litle, {1) This Act may be called the Uttaranchal Minority Commission
extent and “‘(Arnendment) Act, 2003, 2 : S
commencement .
: (2) It extends to the whole of Uttaranchal.
(3) it shall be deemed to have come intoforce atonce.
Amendmeﬂt of . I sec:tlon 3(2) of the Mmonty Gommlssron Act, 2002 (hereafter referred fo

section 3 (2) of "
ihe Principai . as the. Prmcipal Act)the following section shall be substltuted namely. .

Act 2. The Commission shall consistof a Chairhan arid Foir mémbers
to be nominated by the Government from amongst persons of eminence, ability and
' integrity including a'Wwoman; provided that thé Chaifman.and other Four members

shall be from amongst the minority communities. -
. By Order,
- -BHAROSI LAL;
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Requirement of Staff for the Minority Commission

8L No. Designation’ No. of Post Pay Scale
1 -2 3 4

1 Secretary of the Commission {Class 1l Post) 1 8000-13500

2 Accountant 1 5000-8000

3 Personal Assistance for Chairman of the 1 5000-8000
Commission

4 Senior clerk . 1 4000-8000

5 | Junior clerk cum Computer operator 1 3050-4580

6 Driver (One for Chairman & One for Secrelary) 3050-4590

7 Fourth class {One far Chairman, One for two other 4 2550-3200
Members, One for Secretary and One for Office)

Norte - Arrangement of Sweeper and Security will be done on contact basis.

Financial requirement for Minority Commission

{Amount in Laks)

1 Lurnp-sum henorarium for Chairman and other two Members @ 540
- Rs. 15,000 per month _ .
2 Pay and allowances for Secretary of fhe Commission at Pay 1.44
scale of 8000-13500 for Class-Il Post
3 Pay and allowances of Accountant at Pay scale 5000-8000 0.20
4 Pay and allowances of P. A. to chairman at the Pay scale of 0.90
5000-8000 _
5 Pay and allowances of Senior clerk at the Pay scale of 4000-6000 0.72
6 Pay and aliowances of Junior clerk cum Corﬁputer operator at the 0.56
Pay scale of 3050-4530 '
7 Pay and allowances of Driver at the Pay scafe of 3050-4590 1.12
8 Fourth glass employees at the Pay scale,of 2650-3200 1,836
8 One Car for Chairman and One Diesel Jeep for Secretary 8.00
10 Rent of office Building @ 10,000 per monih- 1.20
1 Computer ‘ 1.00
12 Photostat Machine 1.00
13 Telephone 050
14 Fax Machine 0.20
15 Fumiture and Furnishing 2.00
16 Office stationery and Contingency 1.00
17 Traveliing allowance 0.50
Total 28.276
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In pursusnce of the provisions of clause {3).of Arlicle 348 of the Constitution of India, the
Governor is pleased to order the publication of the following English translation of the UHaranchal
Commission for Minorities (Second Amendment) Bill; 2003 (Uttaranchal Adhiniyam Sankhya 03 of
2004) for general ifermation : y “

No. 47Nidhayee and Sansadiya Karya!2003
Dated Dehradin, February 28, 2004

NOTIFICATION 1+
Miscellaneous -
As passed by the Uttaranchal Legislative Assembly and assented to by the Governor on
Februa_ry 27,2004,

THE UTTARANCHAL COMMISSION FOR MINORITIES
(SECOND AMENDMENT) ACT, 2003

{UTtraralcHAL AcT No. 03 Or 2004)
Tofurther amend The Uttaranchal Commission for Minorities Act, 2002

An
. Acr
Short tille, . Belvenactedinthe Fiﬂy-foUrtﬁ Year of lhe Republic of India as follows:--
Extent &
Commencement -

1-{1) This Act may be:called The Uttaranchal Comm:smdﬁ'l‘or Minorilies
(Seoond Amendment) Act, 2003. : ,

(2) It extends to the whale of Ultaranchal.
{3) It shall come into force with irmmediale effect.
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2, Clause [c) of Section 2 of the Principal Act shall be amended as follows -~
The words “and Vice Chain’nan shall be added after the word 'Chaln'nan

3 Slb-sechon(2)0fSechon30fﬁ1eFmapalActshaIIbesubshmtedasfollows —

The Commission shall consist of a Chairman, a Vice Chairman and nine
members nominated by the Government from amongst persons of eminence,
ability and integrity including a woman, provided that the Chairman, Vice Cham-nan
and members shall be from amongstthe minerity communities.

4, Wherever the words “Chaiman and Members” occur in Section 4, 6, 14, 16
& 17 of the Principal Act, shall be read as “Chairman, Vice Chairman and Members.”

5. After Sub-section (3} of Section 8 of the Principal Act, two new Sub-
seclions (4) & (5) shal be added as foltows :--

{4) K the office of the Chairman becomes vacant or if the Chairman is, for
any reason, absent or unable to discharge the duties of his office, these duties
shall, untii the new Chairman assumes office or the existing Chairman resumes his
office, as the case may be, be discharged by the Vice Chairman. ’

5 If the offices of both Chairmari and Vice Chairman become vacant, the
duties of the office of Chairman shall be dlscharged by such member as the State
Govemment may, byorder dlrect

By Order,

'BHAROSI LAL,
Secretary. .
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